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ORDER (ORAL)

(Hon'ble r.'.r. Justice V. S. Malimath, Chairman) j

Yihen the C.C.P. came up for consideration, -with th©

cOfisefTt of parties, the C.C.P. as also 0»A. 365/91 were

taken up for consideration today. During the pesndeocy of

these proceedings, rules have been framed under the

proviso to ..Article 309 of the Constitution by notification

dated 8.7.1991 copy of which was placed for our perusal

by the learned counsel for the petitioner duriac; the course

of the arguments. Shri Khurana, learned counsel for the

respondents on instructions from his cliesTts, submitted
that such rules haviag been promulgated, action has to be

taken for filling up the posts of Van Checkers in accordaft)«

with the- said rules.

2. In view of the clear position that emerges from the

framing of the rules during the pendency of these

.-proceedings, learned counsel tor the petitioner in the
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C.e.P. as also in the o.A. rightly and fairly submitted
that there is no nead for hln, to press the C.C.P. anS
the O-A-, and both of them may be disposed of with a
direction that the respondents shall fill up the posts
Of Van Checkers in accordance with the Van Checkers.
Delhi Milk Scheme Becruitment Rules, 1990 Vihich have been
promulgated vide notification dated 8.7.1991 and to

consider the case of the petitioner, if he possess the

prescribed eligibility and is within the area of

consideration. It is obvious that the vacancies existing

as on the date of coining into force of the new rules

and occuring thereafter, have.to be filled up in accordance

with those rules.

3. We are not incl ined to agree with Shri Khurana,

learned counsel for the respondents that we should limit

our directions only to the vacancies occuring after coaiing

into force of the new rules. It is enough to say that all

the vacancies which remained unfilled on the date of the

notification, should be filled up in accordance with new

rules. ~

C.C.P. 66/91 as well as O.A. 365/91 are disposed

of accordingly. No costs, ^
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